300
ASSAM ACT VII OF 1950
*THE ASSAM STAMP (AMENDMENT) ACT, 1950
[Published in the “Assam Gazette, Extraordinary”, dated the 30th Marcn 1950]

An
Act

to amend the Indian Stamp Act, 1899, in its application to Assam

Preamble.—Whereas it is expedient to increase temporarily the revenues of
Assam and for that purposes to amend the Indian Stamp Act, 1899 (1T of 1899), »
hereinafter called the principal Act, in its application to Assam, in the manner
hereinafter appearing ;

It is hereby enact:d as follows :— v

1. Short title, extent and commencement.—(1) This Act may be called the
Assam Stamp (Amendment) Act, 1950.

(2) It extends to the whole of Assam.

(3) It shall come into force on the first day of April 1950 and shall remain
in force for a period of five years.
2. Amendment of section 3.—In section 3 of the principal Act,
(1) after clause (c) the following shall be inserted, namely : — b
“Provided that, except as otherwise expressly provided in this Act, and
notwithstanding anything contained in clauses (a), (b) or (¢) of this section
the amount indicated in Schedule I to this Act shall, subject to the exemp-
tions contained in that schedule, be the duty chargeable under this Act on
the following instruments, mentioned in clauses (aa) and (bb) of this proviso,
as the proper duty therefor respectively,—
(aa) every instrument, mentioned in Schedule T as chargeable with duty
under that schedule, which, not having been previously executed by
any person, is executed in Assam on or after the first day of April
1950 ; and

(bb) every instrument mentioned in Schedule I as chargeable with duty
under that schedule, which, not having been previously executed by
any person, is ¢xecuted out of Assam on or after the first day of
April 1950, and relates to any property situated, or to any matter or

thing done or to be done in Assam, and is received in Assam,”

(2) after the word “provided” the word “also” shall be inserted.

3. Amendment of section 4(1).—In sub-section (1) of section 4 of the
principal Act—
for the words “one rupee” the words “two rupees” shall be substituted.

4. Amendment of section 6.—In section 6 of the principal Act—
In the proviso, for the words “one rupee” the words “two rupees” shall
be substituted.

5. Amendment of section 28(4).—In the proviso to sub-section (4) of

gection 28 of the principal Act, for the words “one rupee” the words “two
rupees” shall be substituted,

*For statement of Objects and Reasons see “Assam Gazette”, 1950, Part V,
page 32.
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6. Amendment of section 32.—In section 32 of the principal Act—

(1) in clause (a) of the proviso, after the words “any instrument” the
words “other than an instrument chargeable with a duty under
clause (bb) of the first proviso to section 3” shall be inserted ;

(2) the word “or” at the end of clause (b) of the proviso shall be omitted ;

(3) after clause (¢) of the proviso the following shall be inserted, namely :(—

“or
(d) any instrument chargeable with duty under clause (bb) of the
first proviso to section 3 and brought to him after the expiration
oAf three months from the date on which it is first received in
ssam.”

7. New Schedule IA.—In Schedule 1 to the principal Act, for items
Nos.1-12, 15-20, 22-26, 28-36, 38-46, 48, 50-51, 54-61 and 63-65, the following
$hall be substituted, namely—

‘SCHEDULE 1

Stamp duty on certain Instruments under the Assam Stamp (Amendment) Act, 1950.
(See section 3 and first proviso)

Description of instrument Proper stamp-duty
£y (2)

1. AcknowLEDGMENT of a debt ex- One anna.
eeding twenty rupees in amount or
Ynalue, written or signed by or on behalf
if, a debtor in order to supply evidence
fsuch debt in any book (other than a
banker’s pass-book) or on a separate
iece of paper when such book or paper is
eft in the creditor’s possession: provided
at such acknowledgment does not con-
in any promise to pay the debt or any
ftipulation to pay interest or to deliver
iny goods or other property.

2. ADMINISTRATION-BOND includ-
ng a bond given under section 6 of the
fovernment Savings Banks Act, 1873,
Act V of 1873), or section 291 or
kection 375 or section 376 of the Indian
ruccession Act, 1925 (Act XXXIX of
4925).

(a) Where the amount does not The same duty as a Bond (No.15)
exceed Rs. 1,000 2 . for such amount.
(b) in any other case .. R Ten rupees.
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(Schedule T)
Description of instruction Proper stamp-duty
(1) (2)

3. ApopTiON-DEED, that is to say, Twenty rupees.
any instrument (other than a will), re-
cording an adoption, or conferring or
purporting to confer an authority to
adopt.

ApvocaTE.—See Entry as an advo-
cate (No.30).

4. Arripavit, including an affir- Two rupees.
mantion or declaration in the case of
persons by law allowed to affirm or
declare instead of swearing.

Exemption

Affidavit or declaration in writing
when made—

(a) as a condition of enlistment
under the the Indian Army
Act, 1911 (Act VIII of 1911).

(b) for the immediate purpose
of being filed or used in any
Court or before the officer of
any Court ; or

(c) for the sole purpose of enabl-
ing any person to receive any
pension or charitable allowance.

5. AGREEMENT OR MEMORANDUM
OF AN AGREEMENT—

(a) * * * * *

(b) (i) if relating to the sale of a Subject to a maximum of twent
Government security ; rupees , two annas for  ev
Rs.10,000 or part thereof, of th

value of the security.

(ii) if relating to the sale of a Two annas for every Rs.5,000
share in an incorporated com- part thereol of the value of
pany or other body corporate; share.

(c) if not othrewise provided for ; One rupee, y



Description of instrument
(M

(d) executed for service or for
performance of work in any
estate  whether held by one
person, or by more persons than
one as co-owners, and whether
in one or more blocks, and
situated in Assam, where the
advance given under such agree-
ment does not exceed fifty ru-
pees.

Exemptions

- Agreement or memorandum of
figreement—

(a) for or relating to the sale of
goods or merchandise exclusive-
ly, not being a note or memoran-
dum chargeable under No.43.

(b) made in the form of tenders
to the Government of India for,
or relating to, any loan ;

AGREEMENT TO LEASE, —See lease
{[No.35).

_ 6. AGREEMENT RELATING TO DEPO-
{IT OF TITLE-DEEDS, PAWN OR PLEDGE
that is to say, any instrument evidencing
fan agreement relating to—

1 (1) the deposit of title deeds or ins-
uments constituting or being evidence
Fthe title to any property whatever
[other than a marketable security), or

(2) the pawn or pledge of movable
Jproperty, where such deposit, pawn or
ledge has been made by way of security
or the repayment of money advanced
Jr to be advanced by way of loan or an
#xisting or future debt—

(a) if such loan or debt is repay=
able on demand or more than
three months from the date of

303

(Schedule I)

Proper stamp-duty

Four annas.

()
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(Schedule I)

Description of instrument

¢))

the instrument evidencing
the agreement—

(i) when the amount of the By
loan or debt does mnot
exceed o 57 200
(ii) when it exceeds Rs.200 but )
does not exceed pat 400
Ditto 400 ditto 600
Ditto 600 ditto 800
Ditto 80O ditto 1,000
Ditto 1,000 ditto 1,200
Ditto 1,200 ditto 1,600
Ditto 1,600 ditto 2,500
Ditto 2,500 ditto 5,000
Ditto - 5,000 ditto 7,500
Ditto 1,500 ditto 10,000
Ditto 10,000  ditto 15,000
Ditto 15,000 ditto 20,000
Ditto 20,000 ditto 25,000
Ditto 2 ,000 ditto 30,000

and for every additional Rs. 10,000 or part
thereof in excess of R£.30,000 .. b

(b) if such loan or debt is repay-
able not more than three
months from the date of such
instrument.

7. APPOINTMENT IN EXECUTION OF
A power, whether of trustees or of pro-
perty , movable or immovable, whether
made by any writing not being a will.

8. APPRAISEMENT OR  VALUATION
made otherwise than under an order
of the Court in the course of a suit—

(a) where the amount does not

exceed Rs.1,000.

(b) in any other case.

@
If drawn in If drawn on
set of two, for  set of three for
If drawn each part of each part of =
singly the set the set
Rs. a. p. Rs. a. p. Rs. a. p.
0 4 6 03 0 0.1 6
gy 8 0 46 0. 3.0
013 6 017 6 0 4 6
B R o 90 06 0
rF &6 86 012 0 0.7 6
111 0 013 6 0 9-0
2 ) I 012 0
56 b 11 50 12 0
612 0 360 2 4 0
10 0 0 i Nl 3.6 0
13 '8 .0 612 0 4 8 0
20 4 0 10 2 0 612 0
21 0 0 13 80 9 00
3312 0 16 14 0 11 4 0
40 8 0 20 4 0 13 8 3
13 8 0 612 0 4 8 0
Half the duty payable on a loaf

Proper stamp-duty

or debt under clause (a) (i)

clause (a) (1) for the amoun

8

ecured.

Twenty-five rupees.

The same duty as a Bottomry Bon

(No.16) for such amount.
Ten rupees.




Description of instrizment
(1)
Lxemptions

(a) Appraisement or valuation
made for the information of one
party only, and not being in
any manner obligatory between
parties either by agreement or
operation of law.,

(b} Appraisement of crops for the
purposc of ascertaining  the
amount to be given to a landlord
as rent.

g, APPRENTICESHIP-DELD, including
ery writing relating to the service or
ition of any appren tice, clerk or servant
laced with any master to learn any pro-
dession, trade or ermployment, not being
rticles of Clerkship (No.11).

Exemptions

Instruments of apprenticeship  exe-
futed by a Magistrate under the Ap-
prentices Act, 1850 (Act NIX of 1850),
pr by which a person is apprenticed by, or
fit the charge of, any public clrarity,

10. Articies or ASSOCIATION OF A
Lompany-—

(@) where the nominal share
capital does not exceed one
lakh of rupees;

tb) where the nominal share capi=
tal exceeds one lukh,

Fxemiptions

Articles of any association not forred
for profit and registered undler section 20
Yl the Indian Companies Act; 1913 (Acy
11 of 1913).  See also Memorandum of
ssociation of » Company (N0.39),

305
(Schedule )

Propes stamp-du y

Ten rupees,

Tifty

One

rupees,

hurnicred

(2)

rupees,
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(Scheduls I }

Description on instrument
)

11. ARTICLES OF CLERKSHIP Or contract
whereby any person first becomes bound
to serve as clerk in order to his admission
as an attorney in any High Court.

AssieNMENT—S¢e Conveyance (No.23),
Transfer (No.62) and Transfer of lease
(No.63), as the case may be,

ATTORNEY—See entry as an Attorney
(No0.30), and Power-of-attorney (No.48).

AUTHORITY TO ApOPT—Se¢  Adop-
tion-deed (No.3).

12. Awarp, that is to say, any deci-
sion in writing by an arbitrator or umpire,
not being an award directing a partition,
on a reference made otherwise than by an
order of the Court in the course of a suit—
(a) where the amount or value of

the property to which the

award relates as set forth in
such award does not exceed

Rs.1,000 ;

(b) if itexceeds Rs.1,000 but does
not exceed Rs.5,000 ;

and for every additional Rs,1,000
or part thereof in excess of

Rs.5,000.

Exemptions

Award under the Bombay District
Municipal Act, 1901 (Bombay Act III of
1901), Section 160, or the Bombay Heredi-
tary Offices Act, 1874 (Bombay Act ITT of
1874}, Section 18,

13. . %
14. . *

15, Bonp [as defined by section 2(5)],
not being a pEBENTURE (No.27), and not
being otherwise provided for by this Act,
or by-the Court-fees Act, 1870 (Act VII of
1870)—

% where the amount or value secured
; does not exceed Rs.10 ;

where it exceeds Rs.10 and does not

exceed Rg.50 ;

where it exceeds Rs.50 and does not

exceed Rs, 100 ;

Proper stamp-duty

@)

Two hundred and fifty rupees.

The same duty as
for such amount,

Ten rupees,

Eight annas subject
of fifty rupees,

Two annas.
Four annas,

Eight annas,

a Bond (No.l

to a maximu
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(Schedule 1}
Dieseription ol instrument Proper stamp-duty
() @
where it exceeds Rs.100 and does not One rupee.
exceed Rs.200 ;
where it exceeds Rs.200 and does not Two rupees lour annas.
exceed Rs, 300 ;
where it exceeds Rs.300 and does not Three rupees.
exceed Rs.400 ;
where it exceeds Rs.400 and does not Three rupees twelve annas,
exceed Rs.500 ;
E where it exceeds Rs.500 and does not Four rupees eight annas,
;I exceedaRs, 600 ;
where it exceeds Rs, 600 and does noi Five rupees four annas,
exceed Rs.700 ;
where it exceeds Rs, 700 and does not ~ Six rupees.
exceed Rs.800 ;
where it exceeds Rs.800 and does not Six rupecs twelve annas,
eceeds Rs. 900
where it exceeds Rs.900 and does not Seven rupees cight annas,

& exceed Rs.1,000 ;

and for every Rs.500 or part thereof — Three rupees twelve annas,
i excess of Rs, 1,000,

See Administration-Bond (No.2},

Bottomry Bond (No.16), Customs Bond
1 (No.26), Indemuty Bond (No.34), Res-
{ pondentia Bond (No.56), Security Bond
(No.57),

Exemptions

Bond, when executed hy-—

(a) headmen nominated under
rules framed in  accordance
with the  DBengal Irrigation
Act, 1876  (Beng. Act Il of
1876), Section 99, for the
due performance of their duties
under that Act 3

(b) any person for the purpose
of guaranteeing that the local
income derived from private
subscriptions to a charitahle
dispensary or hospital or any
other object of public utility,
shall not be less than a specified
sum per mensem,
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(Schedule

Deseription of instrument
(1)

16. Borromry Bonb, that is to
say, any instrument whereby the master
of a sea-going ship borrows money on
the security of the ship to enable him to
preserve the ship or prosecute her voy-
age—

where the amount or value secured

does not exceed Rs.10 :
where it exceeds Rs.10 and
not exceed Rs.50 ;
where it exceeds Rs.50 and
not exceed

Rs, 100 ;
where it exceeds Rs.100
not exceed Rs,200 ;
where it exceeds Rs, 200 and does

not exceed Rs.300 ;
where it exceeds Rs.300 and does
not exceed Rs.400 ;
where it exceeds Rs.400 and
not exceed Rs,500 ;
where it exceeds Rs.500
not exceed Rs.600 :

does
does

and does

does

and does

where it exceeds Rs.600 and does
not exceed Rs.700 ;

where it exceeds Rs,700 and does
not exceed  Rs.800 ;

where it exceeds Rs.800 and does
not exceed Rs.900 ;

where it exceeds Rs.900 and does
not exceed Rs,1,000 ;

and for every Rs.500 or part

thereof in excess of Rs.1,000.

17. CanGELLATION—Instrument  of
(including any instrument by which any
instrument previously executed is cane
celled), if attested and not otherwise
provided for,

See also Rercase (No.55), Revo-
cation of Settlement (No.58-B), Surren-
der of Lease (No.61), Revocation of
Trust (No.64-B).

18, CERTIFICATE OF SALE  (in res
Pect of each property put up as a separate
ot and sold), granted to the purchaser
of any property sold by public auction
by a Civil or Revenue Court, or Clollector
or other Revenue officer—

(a) where the purchase-money
does not exceed Rs,10 ;

1)
Proper-stamp-duty

2)

Three annas.

Six annas.

Twelve annas,

One rupee eight annas.
Two rupees four annas,
Three rupees.

Three rupees twelve annas.

Four rupees cight annas.

Five rupees four annas.

Six rupees.

Six rupees twelve annas.
Seven rupees eight annas.

Three rupees twelve annas.

Seven rupees eight annas.

Four annas,
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(Schedule T

Deseription of instrument Proper stauip-duty
(1) (2)
(b) where  the purchase-money Eight annas,
exceeds Rs. 10, but does
not exceed Rs.25
(&) i any othe: case . The same duty  ag i conveva

(N0.23), for a consideration eq
to the amount of the purch:
money  only,
19. Certiricate on OTHER  Do¢U- I'wo  annas,

MENT  evidencing the right or title of the

holder thereof oy any other person, either

to any shares, serip or stock in or of any

incorporated company  or other bocly

corporate, or to become propiictor of

shares, scrip or stock in or ol any such

company or hody,

See also Lerrer  oF ALLOIMENT o)
SHARES (No.36).

20, CrarTER Parry, that is to say, Two rupees,
any instrument (except an agreement
for the hire of a tug-steaier), whereby
vessel or some specified principal part
thereof is let for (he specified  purposes
of the charter, whether jt includes a
penalty clause or not.

21, * b # % P

22. CoMpostTion-nEED, — (hat is1e Twenty jupees,
sy, amy instrument executed by a
debtor, wherehy he conveys  his pro.
perty for the benefit of his creditors, or
whereby payment of a composition o
dividend on” iheir dehs is  secured to
the creditors, or whereby provision is
made for the continuance of the deh-
tor’s business, under the supervision of
inspectors or undey letters of license,
for the benefit of his creditors,

28, Convevance las defined by
section 2(10)], not being  a Transter
charged or ‘exempted under No.62-—

where the umoun or value of the Twelve annas,
consideration for such conveys
dhice as set forth theyein does
hot exceed  Rs.50




(Schedule
Description of instrument
€5

where it exceeds Rs.50 but does
not exceed Rs.100 ;

where it exceeds Rs.100 but does
not exceed Rs.200 ;

where it exceeds Rs.200 but does
not exceed Rs.300 ;

where it exceeds Rs.300 but does
not exceed Rs.400 ;

where it exceeds Rs.400 but does
not exceed Rs.500 ;

where it exceeds Rs.500  but does
not exceed Rs.600 ;

where it exceeds Rs.600 but does
not exceed Rs.700 ;

where it exceeds Rs.700 but does
not exceed Rs.800 ;

where it exceeds Rs.800 but does
not exceed Rs.900

where it exceeds Rs.900 but does
not exceed Rs,1,000 ;

and for every Rs.500 or part there-
of in excess of Rs.1,000.
Exemptions
Assignment of copyright  under

the Indian Copyright Act, 1914
(Act ITT of 1914), section 5.

Co-PARTNERSHIP-DEED.—S¢¢  Part-

nership  (No.46).

24, Copy orR ExTrAcT, certified

to bea true copy or extract or by order
of any public officer and not chargeable
under the law for the time being in force
relating to court-fees—

(¢) if the original was not charge~
able with duty, or if the duty
- with which it was chargeable
does not excecd one rupee ;

(ii) in any other case not falling
within the provisions of section

6A.

410

1)
Proper stamp-duty
@

One rupee eight annas.
Three rupees,
Four rupees cight annas,
SIX rupees.
Seven rupees cight annas.
Nine rupees.
Ten rupees eight annas,
Twelve rupees.
Thirteen rupees eight annas.

Fifteen rupees.

Seven rupecs eight annas.

Onec rupee.

Two rupees.
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(Schedule 1)

Deseription of instrument
(1)
Lxemptions

(a) Copy of any paper which
a public officer is expressiv
required by law to make or
furnish for record in any public
office or for any public purpose.

(b) Copy ol or extract {from, any

register relating (o births,
baptisms, namings, dedicas
tions,  marriages,  divorces.
deaths or burials,

250, Counterrart or DupLicaTe of

any instrument, chargeable with duty and

in respect of which the proper duty has

heen paid -

(a} if the duty with which the ori-
ginal instrument is chargeable
does not exceed two rupees ;

(b) in any other case not falling
within the provisions of sec-
tion B6A.

Exemption

Counterpart of any lease granted to
a cultivator, when such lease is exempted
from duty.

26. Cusroms-Bonp—
(a) where the amount does not ex-
ceed  Rs.1,000

(I} i any other case
2% * .

28. DELIVERY ORDER IN RESPECT OF
GooDs, that is to say, any instrument en-
titling any person therein named, or his
assigns or the holder thereof, to the deli-
very of any goods lying in any dock or port
or in any warehouse in which goods are
stored or deposited on rent or hire, or upon
any wharl, such instrument being signed
by or on behalf of the owner of such goods
upon the sale or trausfer of the property
therein, when such goods exceed in value
twentv rupees.

Proper stamp-duty

The same duty as

original,

Twao rupees.

The same duty
(No.16) for

Ten rupees,

"

One anna.

)

as a Bottomry Bon

such armonnt,

is pavble [ on tl
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(Schedule I

Description of instrument Proper stamp-duty
(1 2)

DEePoSIT OF TITLE-DEEDS—S¢e Agree-
ment relating to Deposit of Title-deeds, E
Pawn or Pledge (No,6). ;

DissoLuTION 0F PARTNERSHIP—See
Partnership (No.46).

29, Divorce—Instrument of, that is to Five rupees.
say, any instrument by which any person
eflects the dissolution of his marriage,

Dowrr—Instrument of, Se¢ Settle-
ment (No.58).

DupricaTE—See Counterpart (No.25).

30. EnTRY AS AN ADVOCATE, VAKIL OR
ATTORNEY ON THE ROLL or ANy Hicn
Clourt, under the Indian Bar Councils
Act, 1926 (Act XXXVIII of 1926), orin
excercise of powers conferred on such
Court by Letters Patent or by the Legal
Practitioners Act, 1884(Act IX of 1884)—

(a) in the case of an Advocate or Seven hundred and fifty rupees. .
Vakil ;
(b) in the case of an Attorney Five hundred rupees. 3
Exemplion

Entry of an Advocate, Vakil or
Attorney on the roll of any High Court,
when he has previously been enrolled in a
High Court.

31. Excuance or PropErRTY—Insiru- The same duty as a conveyance
e (No.23) fora consideration equal
. to the value of the property of
Exrract—See Copy (No.24). greatest value as set forth in such
instrument,

32. FurtHeEr CHARGE—Instrument
of, that is to say, any instrument imposing
a futher charge on mortgaged property—

(a) when the original mortgage The same duty as a conveyance
is one of the description refer- (N0.23) for a "consideration equal
red to in clause (a) of Article to the amount of the further charge
No.40 (that is, with posses- secured by such instrument, ;

sion) ; T




ASettlernent (No,58)
1 (No.62).

service, See Awsrcement (No.t
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(Sehedule

Dicseription ol instruncnt

(1)

(b) when such mortgage is onc of
the description referred to in
clause (b) ol Article No.40
(that is, without possession)-—

(¢) il at the time of execution ol the
instrument of turther chage
possession of the property is
given or agreed to be uiven
under such instrument,

(ii) if possession is not so  given

33. Guer—Instrument of, not being a
4 or Will or Transfer

Himine ACREEMENT or agreerncent for

34, INpEMNITY Bonp ..

INSPECTORSHIP DEED. Ser Compo-

gition-Deed  (No.22).

35. Lizase an underlease or

i, including

{sub-lease and any agrecnieat to let or sub-
let—

(a)where by such lease the rent is
fixed and no preminm is paid
or delivered

purports 1o he

(i) where the lease
lesy than one

for a terin of
vear |

where the lease purports to be
for a terny of not less than anc
year but not more than five
years

(1) where the lease purports to he
for o term cxceeding five
vears aid  nol exceeding ten

VEIrs

(i)

1)
Proper stamp-cuty

(2)

The same duly as a convcyance
(No.23) for a consideration cqual
to the total amount of the charge
including the original mortgage
and any further charge already
made), less the duty already paid
on such original mortgage and fur-
ther charge.

The same duty as Boud (No.15) for
the amount of the further charge
secured by such  instrument.

The same duly as a conveyance
(No.23) for a considleration  equal
to the value of the property as set
forth in such instrument.

The same duty as a security Bond
(No.57) for the same amount,

The same duty as a Bottomry Bond
(Ne.16) for the whole amount pay-
able or deliverable under such lease.

The same duly as a Bottomry Bond
(No.16) for the amount or value
of the average annual rent reserved.

The same duty as a conveyance
(N0.23) for a o msideration  equal
(s the amount or value of the average
annual rent reserved.
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(Schedule T)

Description of instrument
(1)

(i) where the lease purports to be
for a term exceeding ten years,
but not exceeding twenty
years ;

(v) where the lease purports to be
for a term exceeding twenty
years, but not exceeding
thirty years ;

(vi) where the lease purports to be
for a term exceeding thirty
years, but not exceeding one
hundred years ;

(vit) where the lease purports to be
for a term exceeding one hun-
dred years or in perpetuity ;

(vitt) where the lease does not
purport to be for any definite
term ;

(b) where the lease is granted for
a fine or premium, or for
money advanced and where
no rent is reserved ;

(¢) where the lease granted for a
fine or premium, or for money
advanced in addition to rent
reserved ;

Proper stamp-duty
(2

The same duty as a conveya
(No.23) for a consideration equa
to twice the amount or value of the
average annual rent reserved.

The same duty as a conveyang
(No.23) for a consideration equa
to three times the amount or value
of the average annual rent reservec

The same duty as a conveyanc
(No.23) for a consideration equa
to four times the amount or val
of the average annual rent reserved

The same duty as a conveyane
(No.23) for a consideration eq
in the case of a lease granted sol
for agricultural purposes to one
tenth and in other case to one-sixth
of the whole amount of rents whic
would be paid or delivered in respeg
of the first fifty years of the lease,

The same duty as a conveyan
(No.23) for a consideration equal
to three times the amount or valu
of the average annual rent which
would be paid or delivered for the

first ten years if the lease con
nued so long.
The same duty as a conveyanc

(No.23) for a consideration equal
to the amount or value of such fi
or premium or advance as set forth
in the lease. i
The same duty as a conveyang
(No.23) for a consideration equa
to the amount or value of such fine
or premium, or advance as set forth
in the lease , in addition to the duty
which would have been payable o
such lease, if no fine or premium or
advance had been paid or delis
vered : :
Provided that, in any case when |
agreement to lease is stamp
with the advalorem stamp requir
for a lease, and a lease in pursuance
of such agreement is subsequentls
executed, the duty on such leas
shall nort exceed twelve annas.
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(Schedﬂe D
Description of instrument Proper stamp-duty
) G
Exemption

(a) Lease, executed in the case of
a cultivator and for the pur-
poses of cultivation (including
- a lease of trees for the produc-
tion of food or drink), without
the payment or delivery
of any fine or premium, when
a definite term is expressed
and such term does not exceed
one year, or when the average
annual rent reserved does not
exceed one hundred rupees.
In this exemption a lease for the
purpose of cultivation shall
include a lease of lands for
cultivation together with a
homestead or tank. :
(6) Lease of fisheries granted
under the Burma Fisheries Act,
1905 (Burma Act III, 1905),
or the Upper Burma Land and
Revenue  Regulation, 1889
(ITIT  of 1889).
Explanation—When a lessee under-
es to pay any recurring charge, such as
sovernment revenue, the landlord’s share
bt cesses, or the owner’s share of municipal
es, or taxes, which is by law recoverable
m the lessor, the amount so agreed
be paid by the lessee shall be deemed to
part of the rent.

36. LFTTER OF ALLOTMENT OF SHARES Two annas,
il any company or proposed company, or

respect of any loan to be raised by any

pany or proposed company.

Se¢ also CERTIFICATE OR  OTHER
DocumenT (No.19),

37. * L] * ™ %

38. LETTER OF LicENCE, that is to say, Fifteen rupees.
y agreement between a debtor and his
ditors that the latter shall, for a speci-
time, suspend their claims and
ow the debtor to carry on business at his
discretion.
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Description of instrument
(1)

39, MEMORANDUM OF ASSOGIATION OT
CoMpPANY—

{a) if accompanied by articles of
association under section 17
of the Indian Companies Act,
1913 (Act VII of 1913).

(b) if not so accompanied—

(i) where the nominal share capi-
tal does not exceed one
lakh of rupees ;

(if) where the nominal share
capital exceeds onc lakh
of rupees ;

Exemption

Memorandum of any association not
formed for profit and registered under sec-
tion 26 of the Indian Companies Act, 1913
(Act VII of 1913).

40. MORTGAGE-DEED, not being an
agreement relating to Deposit of Title-
deeds, Pawn or Pledge (No.6), Bottomry
Bond (No.16), Mortgage of a Crop (No.41),
Respondentia Bond (No.56), or Security
Bond (No.57)—

(a) when possession of the property
or any part of the property
comprised in such deed is
given by the mortgagor or
agreed to be given ;

(b) when possession is not given
or agreed to be given as
aforesaid ;

Explanation—A mortgagor who gives
to the mortgagee a power-of-attorney to
collect rents or a lease of the property
mortgaged or part thereof is deemed to
give possession within the meaning of this
article 3

Proper stanmp-duty

2)

Thirty rupees,

Eighty rupees.

One hundred and thirty tupees.

The same duty as a conveyanc
(No.23) for a consideration eq
to the amount secured by such deedi§

The same duty as a Bond (No.15) for
the amount secured by such deed. %
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Deseription of instrument Proper stam, ~cuty
(1) (2)
(¢) when a collateral or auxiliary Twelve annas.

or additional or substituted
security, or by way of fur-
ther assurance for the above
mentioned purpose where the
principal or primary seeurity
15 duly stamped—for every
sum - sccured not  exceeding
Rs.1,000 .

and for every Rg, 1,000 op part One rupee,
thereof secured in excess of
Rs. 1,000,

Exemptions

' (1) Instruments excculed Dy
persons taking advances under
the Land Improvement Loans
Act, 1883  (Act X1X ol 1883),
or the Agriculturists Loans Act,
1884 (Act XII of 1881), or
by their sureties as security for
the repayment of such advances,

(2) letier ol hypothecation
accompanying  a  bill of  ex.
§ change.

41, Mortcacr oF a CROP includ-
ing any instrument evidencing an aorce-
ment to sccure the repayment of a loan
made upon any mortgage of a crop,
whether the crop Is or is not in existenee
at the time of the mortgage—

(@) when the loan i repayable
not more than three months
from the date of (he mistru-

ment—
lor every sum secured not exceed- Two annas,
ing Rs. 200 ;  and [or every

Rs.200 or part thereol' secyre
in excess of  Re.200 : iy




318

(Schedule

Description of instrument
(1)

(b) when the loan is repayable
more than three months, but
not more than eighteen months
from the date of instrument—

for every sum secured not exceed-
ing Rs.100 ; and for every
Rs.100 or part thereof secured
in excess of Rs.100.

42. NortariaL Acr, that is to say,
any instrument, cndorsement, note,
attestation,  certificate, or entry not
being a protEsT (No.50) made or
signed by a Notary Public in the execu-
tion of the duties of his office, or by any
other person lawfully acting as a Notary
Public.

See also Protest of Bill or Note
(No.50).

43. Note OR MEMORANDUM, sent
by a Broker or Agent to his principal
intimating the purchase or sale on
account of such principal—

(a) of any goods exceeding in
value twenty rupees ;

(6) of any stock or marketable
security  exceeding in value
twenty rupees but not being
a Government security ;

(¢) of a Government security.

44, Note oOF PROTEST BY THE
- MastEr OF A suip—See also Protest
by the Master of a ship  (No.51).

ORDER  FOR THE PAYMENT OF
 Money—See Bill of Exchange (No.13).

Proper stamp-duty
@
Four annas.
Do.
Two rupees.

Four annas.

Two annas for every Rs.5,000 or

Subject to a maximum of twenty
rupees, two annas for ever Rs.10,000
or part thereof of the value of the
security.

One rupee.

part thereof of the value of the
stock or security.
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Description of instrument
(1)

45. ParTiTION—Instrument of [as
defined by section 2(15)].

46. PARTNERSHIP—

A.—Instrument of—

(a) where the capital of the
partnership does not exceed
Rs.500 ;

(b) in any other case—

B.—Dissolution of—
Pawn or PLEDGE—See Agreement
relating  to  Deposit of Title-deeds,
Pawn or Pledge (No.6).

47. * * *

Proper stamp-duty
(2)

The same duty as a Bond (No.15)
for the amount of the value of
the separated share or shares of
property,

N.B.—The largest share remaining after the
property is partitioned (or if there are
two or more shares of equal value and
not smaller than any of the other shares
then one of such equal shares) shall he
deemed to be that from which the other
shares are separated :

Provided always that—

(a) When an instrument of partition contain-
ing an agreement to divide property in
severalty is exccuted and a partition is
effected in pursuance of such agreement
the duty chargeable upon the instrurment
cffecting such partition shall be reduced by
the amount of the duty paid in respect of
the first instrument, but shall not be less
than one rupee ;

(6) When land is held on revenue settlement
for a period not exceeding thirty years and
paying the full assessment, the valuye for
the purpose of duty shall be calculated at
not more than five times the annual reve-
nue ;

(¢) When a final order for effecting a partition
passed by any Revenue authority or any
Civil Court, or an award by an arbitrator
directing a partition, is stamped with the
stamp required for an instrument of parti-
tion and an instrument of partition in
pursuance of such order of award is subse.
quently executed the duty on such instru«
ment shall not exceed one rupee,

Five rupees.

Twenty rupees.

Ten rupees.
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Deseription of instrument
(1)

48. POWER-OF-ATTORNEY—[ as
fined by section 2 (21)],
proxy—

(a) when executed for the sole
purpose of procuring the re-
gistration of one or more docu-
ments in  relation to a single
transaction or for admitting exe-
cution of one or more such
documents

de-
not being a

(b) when required in suits or
proceedings under the Presi-
dency, Small Cause Courts Act,
1882 (Act XV of 1882)

(c) when authorizing one person
or more to act in a single

transaction other than the case
mention in clause (a);

(d) when authorising not more
than five persons to act jointly
and severally in more than
one transaction or generally ;

(e) when authorising more than
five but not more than ten per-
sons to act jointly and severally
in more than one transaction or
generally ;

(f) when given for consideration
and authorising the attorney
to.sell any immovable property ;

(g) in any other case

‘xplanation.—For the purposes of
this Article more persons than one when
belonging to the same firm shall be deem-
ed to be one person.

49, * *

50. ProTeEsT oF BriL or Nortg,
that is to say, any declaration in writ-
ing made by a Notary Public or other
persont lawfully acting as such, attesting
the dishonour of a bill-of-exchange or
promissory note.

Proper stamp-duty
(2)

Omne rupee,

One rupee

Two rupees,

Ten rupees.

Twenty rupees,

The same duty
(No.23) for the
consideration.

as a conveyance
amount of the

Two rupees for-each person autho
rised.

N.B—The term “Registration®
includes every operation incidental
to registration under the Indian
Registration Act, 1908 (Act XVI
of 1908). :

2 ES

#
Two rupees.



‘Description: of ifistrument
(1)

51. PROTEST BY THE MASTER OF
| A Smip, that is to say, any declaration of
the particulars of her voyage drawn up
by him with a view to the adjustment of

every declaration in writing made by him
against the charterers or the consignees
| for not loading or unloading the ship,
when such declaration is attested or
certified by a Notary Public or other
person lawfully acting as such.

_ See also Note of Protest by the
Master of a ship (No.44).

52, o *

LA -

53. * =

54. RECONVEYANCE OF MORTGAGED

(a) if  the considcfation for
which the property was mort-
gaged does not exceed Rs. 1,000 ;

(b) in any other case.

55. RELEAsE, that is to say, any
instrument (not being such a release as
- is provided for by section 23-A), where-
by a person renounces a claim upon
-another person or against any specified
property—

(a) if the amount or value of
the claim does not exceed
Rs.1,000 ;

(b) in any other case.

_ 56. RespONDENTIA BonD, that is
“to say, any instrument securing a loan
- on the cargo laden or to be laden on
‘board a ship and making repayment
ontingent on the arrival of the cargo at
~ the port of destination,

 losses or the calculation of averages, and

© 821
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Proper: stamp-duty
2
Two rupees,

The same duty ‘as a cenveyance
(No.23) for the amount of such
consideration as set forth in the
reconveyarnce

Fifteén rupees.

The same duty as a Bond (No.l5)
for such amount or wvalue as set
forth in the release.

Ten rupees.
The same duty as a Bottomry Bond

(No.16) for the amount of the
loan secured.
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*‘Description of instrument
(1)

REVOCATION OF ANY ‘TRUST ON
SETTLEMENT—

sse Settlement  (No.58) ;  Trust
(No.64).

57. SECURITY BOND OR MORTGAGE-
peep,  executed by way of security
for the due execution of an office, or to
account for money or other property
received by virtue thereof, or executed
by a surety to secure the due performance
of a contract—

(a) when the amount secured
does not exceed Rs.1,000 ;

(b) in any other case
Exemptions

Bond or other instrument, when
executed—

(a) by head men nominated
under rules framed in accord-
ance with the Bengal Irriga-
tion Act, 1876 (Beng. Act
III of 1876), section 99, for
the due performance of their
duties under that Act ;

(b) by any person for the pur-
pose of guaranteeing  that the
local income derived from private
subscriptions to a charitable
dispensary or hospital, or any
other object of public utility,
shall not be less than a specified
sum per mensem j

(¢) under No.3-A of the rules
made by the Governor of Bom-
bay in Council, under section
70 of the Bombay Irrigation
Act, 1879 (Bom. Act VII of
1879).

Proper stamp-duty
2)

The same duty as a Bond (No.13
for the amount secured,

Ten rupees.
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Description of instrument
)

(d) executed by person taking ad-
vances under the Land Im-
provement Loans Act, 1883
(Act XIX of 1883) or the
Agriculturists Loans . Act,
1884 (Act XII of 1884), or by
their sureties, as security for
the repayment of such ad-
vances.

(e) executed by officers of Govern-
ment or their sureties to secure
the due execution of an office,
or the due accounting for
money or other property
received by virtue thereof.

58. SETTLEMENT—

A.—Instrument of (including a deed
of dower).

Exemption

(a) Deed of dower executed on
the occasion of a marriage
between Muhammedans.

(b) Hludassa, that is to say, any
settlement of immovable pro-
perty executed by a Buddhist
in Burma for a religious pur-
pose in which no value has
been specified and on which a
duty of Rs.10 has been paid.

Proper stamp-duty

@)

The same duty as a conveyance
(No.23) for a sum equal to the
amount or value of the property
settled as set forth in such settle-
ment :

Provided that, where an agreement
to settle is stamped with the stamp
required for an instrument of settle-
ment, and an instrument of settle-
ment in pursuance of such agree-
ment is subsequently executed, the
duty on such instrument shall not
exceed twelve annas.



324 .

(Schedule T)
Description of instrument Proper stampeduty
) 2)

B.—Revocation of . .. The same duty as a conveyance
(No:23) for a sum equal to th
amount or wvalue of the property
concerned, as set forth in the
instrument of Rewvocation, but not
exceeding fifteen rupees. '

See also Trust (No.64.)

59. SHARE WARRANTS to bearer issued One-and-a-half times the  duty
under the Indian Companies Act, 1913  payable on a conveyance (No.23 for
(Act VII of 1913). a consideration equal to the nomi-

i nal amount of the shares specified
in the warrant,

Exemption

Share warrant when issued by a
company in pursuance of the Indian Com-
panies Act, 1913 (Act VII of 1913), sec-
tion 43, to have effect only upon payment,
as'composition for that duty, to the Collec-
tor of Stamp-revenue of—

(a) one-and-a-half per centum of
the whole subscribed capital
of the company ; or

(b) if any company which has paid
the said duty or composition
in full, subsequently issues an
addition to its subscribed capi-
tal one-and-a-half per centum
of the additional capital so
issued,

60, SurppiNg ORrDER for or relating to  One anna,
the conveyance of goods on board of any
vessel,

61. SURRENDER OF LBASE—

(a) when the duty with which the The duty with which: such lease is
lease is chargeable, does not = chargeable.
exceed seven rupees eight an-
nas §

(b) in any other case .. .. Seven rupees eight annas.




Description of instrument
(1
“Exemption

Surrender of lease, when such lease
is exempted from duty. ;

62. % »

63. TRANSFER OF LEASE by way of
signment, and not by way of under-

Exemption

Transfer of any lease exempt from

A.—DgcLARATION oF—of, or con-
cerning, any property when
made by any writing not been
a will.

B.—REvocaTION oF—o0f, or con-
cerning, any property when
made by any instrument other
than a will,

See also Settlement (No.58).

VALUATION.

y; any instrument evidencing the title of
ny pe therein named, or his assigns,

the holder thereof, to the property in
y goods lying in or upon any dock,
rehouse or wharf, such instrument
g signed or certified by or on behalf
the person in whose custody such
ods may be.

825
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(2)

" % e

The same duty as a conveyance
(No.23) for a consideration equal
to the amount of the consideration
for the transfer.

The same duty as a Bottomry Bond
(No.16) for a sum equal to the
amount or value of the property
concerned, as set forth in the instru-
ment, but not exceeding twenty-
two rupees eight annas.

The same duty as a Bottomry Bond
(No.16) for a sum equal to. the
amount or value of the property
concerned, as set forth in the instru-
ment, but not exceeding fifteen
rupees. 5

Ses Appraisement (No.8)
- Vagiw, See Entry as a Vakil (No.30).

65. WARRANT FOR GooDs, that is to Eight annas.




